O.A. No. 19 of 2012

KokilaRont............................ Applicant
i Vg
Unton of India & Ors. ... Respondents

Order dated: 17.01.2002

CORAM: .
Hon"ble Shn € R Mohapatra, Member { Admn. )
&
Hon'ble Sho A K Patnak, Member(judl )

Heard Mr. NR Routray, Ld Counsel for the
appheant  and Mr. SK.Ojha, Ld Standimg  Counsel
appemjng for the Respondent-Radways, on whom a copy of
this (2 A, has already been served.
oy By fimg the present O A the apphicant has
made followmg pravers:

£rs

8. To direct the Respondents to
grant full pension m ferms of RBE
No, 22272009 under Annexure-A/2
and gt of  consequential
financial benefits ”

3 The applicant m this QA has cnc.%m;eti
2.8 E No, 222/20609 sssued consequent to the decision taken
on the recmnmendaﬁon of the 6% Central Pay Commission
by the Govt, oif: B}dia.

4, Ld Counsel for t,h.er. apphicant submifs that

ventilating his grievance, the apphicant has alse filed
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representation vide Annexure-A/S dated 16052011 before
Respondent No 3, which s stifl pendmg,

2, Smee the representation of the appheant as af
Annexure-A/S 1s pending with Respondent No 3, we, af this
stage, without entering mio the ment of the case, deem it
proper to send the case before the competent authorty to
fake a decision first on the pending representabion. As
agreed to by the Ld Counsel for the parfies, we diect

Respondent No. 3 to consider the pending representation and

e

pass a reasoned order withm 60 days from the date of receint
of copy of this order.

6. in case, the competent authonty finds that the
claim of the applicant under Annexure-A/5 15 admussible
under the Rules/Instructions then he should be pmd the
consequential benefits within two months thereafier fo avoud
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hardship to the appheant.

7. With the above observation and direction, the
(1A stands disposed of.

8. Send copy of this order, alomg with copy of the
().A., to Respondent Nos, 2, 3, 4 and 5 hy Speed Post at the
cost of the applicant. Ld  Counsel for the applicant

undertakes to depostt the postal requasites by tomorrow.
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9. Free copies of this order be handed over to the

Ld. Counsel for the parties

\Alo —

MEMBER(Judl )




